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The question was put and the motion was
adopted.

MR. DEPUTY CHAIRMAN The
programme of election will be published in
the Parliamentary Bulletin.

LEAVE OF ABSENCE TO
BABUBHAI M. CHINAI

SHRI

MR. DEPUTY CHAIRMAN : I have to
inform Members that the following letter
dated the 30th April, 1970, has been received
from Shri Babubhai M. Chinai :—

'l was planning to come to Delhi
to attend the Rajya Sabha but due
to mild heart trouble, 1 am bed-rid
den. * * *
May, 1 therefore, request you kindly
to request the Rajya Sabha to grant
me leave of absence from attending
this Session ?"

Is it the pleasure of the House that permission
be granted to Shri Babubhai M. Chinai for
remaining absent from all meetings of the
House during the current session ?

(No hon. Member dissented)

MR. DEPUTY CHAIRMAN :
mission to remain absent is granted.

Per-

MESSAGE FROM THE LOK SABHA
THE FINANCE BILL, 1970

SECRETARY : Sir, I have to report to the
House the following message
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received from the Lok Sabha, signed by the
Secretary of the Lok Sabha :—
"In accordance with the provisions of
Rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, 1 am
directed to enclose herewith the Finance
Bill, 1970, as passed by Lok Sabha at its
sitting held on the 6th May, 1970.

1. The Speaker has certified that this Bill
is a Money Bill within the meaning of
article 110 of the Constitution of India."
Sir, I lay the Bill on the Table.

THE DEPUTY CHAIRMAN : The
House stands adjourned till 2.00 P.M.

The House then adjourned for
lunch at nine minutes past one of
the clock.

The House reassembled after lunch at two
of the clock, the VICE-CHAIRMAN (SHRI AKBAR
ALIKHAN) in the Chair.
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SHRI BRAHMANANDA PANDA
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SHRI BRAHMANANDA PANDA : On a
point of order. Mr. Rajnarain's reference is
based on a news item in the press. It is not a
Rashtrapathi Bhavan's Bulletin or some source
from Rashtrapathi Bhavan from which we can
know why the Rashtrapathi cancelled his tour
to Kerala. The newspaper reports have said
that Mrs. Giri has got some gum trouble. 1 do
not think Mr. Rajnarain should dilate on it and
sav that the President is at fault or is guilty of
coming back because of this thing. We do Inot
know which is correct and which is not. He
should not develop so many things on a mere
press report.

SHRI M. M. DHARIA (Maharashtra): I
am also on a point of order, Sir, My point of
order is whether this House' this way can
discuss the behaviour of the President. My
submission to this House is that this House
cannot that way discuss the behaviour of the
President. If Mr. Rajnarain is having some
allegations  against  the President, he could
have his own  substantive motion and there
could be adiscussion; but otherwise, only
on tbe basis of some report to discuss
the behaviour of the President will be most
improper. I would like to appeal  to Mr.
Rajnarain not to take or exploit the generosity
of the Chairman who gave this oportunity to
him in spite of the fact that it is nowhere
included on the List of Business today. 1
would appeal to him not to exploit the situation
that way. I highly object to this sort of
criticism  against the President by Mr.
Rajnarain. Thatis my point of order. And
if itis not fit and proper, I am here to
demand that the allegations made by Mr.
Rajnarain should be expunged from the records
of this House.

***Expunged as ordered bv  the:'

Chair.
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THE VICI -CHAIRMAN (SHRI AKBAR
ALI I HAN): You are a very seasoned politic
art, Mr. Raju.
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ALT KHAN) : It is for the Chair to decid
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ALI KHAN): Please sit down. I think the
permission of the Chair was give i was also
conditional because the wh le thing was not
known. After Mr. DI aria, Mr. Raju and Mr.
Panda ha” e raised certain points, I rule that
the ¢ should be no further discussion on t mt
point and we go to the programme of the day.

[7 MAY 1970]

made by Shri Rajnarain 138

FT Feresl FLAT § AT 7 qfauns & aq=a7
79 FT I FTTEATE

ot v ¢ ofteeq,  ogT AT
gHITT ATIv® F41 A1fga #T 3741 %
CATTZ ATE ATET T AT gAr Tifga
SHRI M. M. DHARIA: I am again on a

point of order. May I know whether any
Member of the House . . .

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): 1 have heard you, Mr.
Rajnarain. You are not well.

SHRI RAINARAIN: Exactly you did not
hear me.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) ; You can take any proper
remedy against my ruling. You have every
right but now I have given my ruling and you
have to abide by it.

SHRI RAJNARAIN : In Parliamentary
practice I have every right to differ from the
ruling of the Chair.

SHRI M. M. DHARIA : On a point of
order. Mr. Rajnarain openly chllenges your
ruling itself. I can understand that there may
be differences and we may differ from your
ruling but is that ruling to be challenged? This
is not the way of challenging a ruling.
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defying the ruling of the Chair.

s\ TrAATOeY ¢ e, uR T R
iy AT AT T A g £ Wl
q% arfear &7 wriwar 585 & 1wt
gaR wifsF v gaar FifEm )

JegaTeaad (W smae o9 ®W)
AT YFEEATT FIF 2 MIF AT AT
Fa )

*} AR T g gL T Ao
¥ forq a8 51 oY qEy arfo®
FY AT TUGT |



139 Re certain requests

s (i T qA WW)
ATT WELATAT T 45 T3 |

s\ T ¢ oA, Tl 7 oS
oree A% ATeT I fEar @ 3w 1w
AT W1 T Ay §, I A w7
& fero & ey Faar s =ifga o
g7 antform &t e st @nfEd | a7 B
#f 5wy qorET

(Interruptions)

Ao (5t ETC AA BH) ¢ AT
a5 WU |

st @re sye oot (foeedT) o wrmanore
wareq, a+ fax ot arfvar ot § s ana
T3r€ ¥, o wAAAT § 9€ T WEA AT 8
AT 3T 9% Fro st w e adr 47 2 =
imzfa & f@dt @ og o7 w9 a7 =4l
AREEE i AN

AN HON. MEMBER: He
given a ruling.

has

SHRI LAL K. ADVANI: He
merely said that there should be no further
di.scussion on this point but there was no
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ruling as to whether in (he future issues
pertaining to the Rashtrapati's programme or
cancellation of this programme, may be raised
in this manner or not.
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THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Mr. Advani, when there is such
a matter, it has to be brought by a special
motion and with the consent of the Chair.
Now I do not want to rule on that special
point at this stage because that will be a
separate issue.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): I know you are a veteran.
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SHRI KOTA PUNNAIAH (Andhra
Pradesh): On a point of order. When you are
allowing others, you should nlso allow me.
My point of order is when the Chairman
directs and gives a ruling, there should not be
any further discussion. Is he entitled to
continue the discussion on this subject?
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THE VICE CHAIRMAN (SHRI ! AKBAR
ALI KHAN): I have heard j you but in orde to
preserve the parliamentary decoru n sometimes
I have to be a little len ent. Please help and
cooperate with mc to see that parliamentary
decoru n is also kept up and so far as possi 'le
Members are given some opportuni y.
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THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): You have said thai.
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THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Now we will take up the
business. Mr. Bhakt Darshan.

SHRI M. M. DHARIA: Mr. Vice-
Chairman, Sir, the allegations made by Mr.
Rajnarain against Mr. Giri, how can they form
part of the records? I had raised a point of
order and it has been argued. It is for you to
decide on the point of order raised by me. If
the conduct of the President is to be discussed
in the House it should be on some substantive
motion and not otherwise. Our rules are very
categoric and I shall draw your attention to
Rule 238 of the Rules of Procedure and
Conduct of Business which is very clear. I am
referring to Rule 238(5).

SHRI RAJNARAIN : Sir, . ..

SHRI M. M.. DHARIA: Sir, I am not going
to yield to interruptions by Mr. Rajnarain.
(Interruptions)  Mr.  Rajnarain  should
understand . . .

SHRI RAJNARAIN : It is not President's
conduct.

SHRI M. M. DHARIA : You should kindly
examine the whole issue. I do not want that
you should give a ruling immediately but you
please examine the issue and then 1 would
like

***Expunged as ordered by the Chair.
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[Shri M. M. Dharia]

to have your ruling on the point of order
raised by me. And on that point of order I am
here to make the demand that all those nasty,
irresponsible arguments made by Mr. Raj-
narain must be expunged. They cannot form
part of the records. Therefore I would like to
have your ruling and I am here to make the
demand that such arguments made by Mr.
Rajnarain challenging the conduct of the
President should be expunged from the
records of the House.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): I will examine it.

of) TwATIAY 0 ATRY,  9TIF ATH
ATET | F ATHT STAFAT ATAAT ATEAT
Z f& F1 Tw "7TT ¥ OFE I T EF
73T 2 % ag s & g a o
FT FTIFN ZfA0Y OS] HT FAT HOHA
FAT 7 wuAAT E R QU Ew W R )
AT Ag AT TUAT 3 AT qg ATA HAEAT
Fe T TAA Adl FLAT 2, A7 AT AT
2, WA HET a9 2 | wwiEe § oawd
ZF FT TIEIT FIAT ARATE | A AT
qTeT WORTT § qeAr wEar £ fw 26 wf
F F1 A1 rEAlF FT FTIEN A7 47T 72
o WE H AN I AT AT @I E ? A
g wreor ferr 2 fr ol B &
“ o

4% O

SHRI OM MEHTA (Jammu and Kashmir):
Sir, he is again repeating those things.

SHRI LAL K.. ADVANI: Sir, . ..

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): No, Mr. Ad-vani, please sit
down.

SHRI SUNDAR SINGH BHANDARI
(Rajasthan): He is raising another point.

SHRI LAL K. ADVANI: I would like . . .

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): No, no. I am calling Mr. Bhakt
Darshan.

[RAJYA SABHA ]

Bil, 1970 )

SHRI RAJNARAIN: He is on a point of
order.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): You please sit down, Mr.
Rajnarain.

Yes, Mr. Bhakt Darshan.

THE ARCHITECTS BILL, 1968

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN): Sir, I beg to move :

"That the Bill to provide for the
registration of architects and for purposes
connected therewith, as reported by the
loint Committee of the Houses, be taken
into consideration."

Sir, as the House is aware, this Bill was
introduced in the Rajya Sabha on the 10th
December, 1968. The motion for reference of
the Bill to the Joint Committee of the Houses
was moved by my senior colleague, Prof. V.
K. R. V. Rao, on 15th May, 1969 and it was
adopted by this Hoifse the same day. The
matter was discussed in the Lok Sabha on the
16th May, 1969 and it concurred in the
motion the same day.

The Joint Committee held nine sittings in
all, and, after having considered all
memoranda, representations, and references
etc., and having heard a number of witnesses,
it submitted its report on the 28th November,
1969; and it is now before this House.

Let me take this first possible opportunity
to thank the Chairman and other members of
the Joint Committee for their fine Report,
which is almost unanimous, as only one
member of the Lok Sabha has thought it
worth while to append a minute of dissent.

I wish to take this opportunity to refer to
some of the more important provisions of the
Bill, as amended by the Joint Committee.

The original Bill had visualised the
definition of an architect as a person qualified
to design and supervise the erection of any
building. This definition implied that no
person other than



